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T oo

‘In The Centmi Administrative Tribunal
GUWAHATI BENCH : GUWAHATI

( . (See Rule 42) | \

| j;‘ ~ ORDER SHEET
Ty ’APP‘UCATION NO. 1 of 2002

|

A;i)plifcant(s) 3 ,Q . C?‘, Dm

' ‘ v . "*%"‘ . :
*Rf&!;sp%mdcnt(s) Z j /07 O'g j’f’”—"‘éﬂ 2 028 . .
EE g b Ut
Lo  Aooki égé e, Mo .7
Aidvécate for. Apphcant(s) MO ﬁ ?%? ”6 ~ % VIRES OMP %‘
dt'

Kdvocate forr Respondent(s) C// C _

1 ) .
—— e
e e e et e

'Na/fmil/ﬂp oo cmd ¢ ’;ml” lm .

u‘ i - . - e
~'iotcs of - the Regtstry Date | Order of the Tribunaf
S 241002 |
. , : Heard learned counsel for the
g g o L . parties. | |
j! i _ , _ Iss‘fe notice on the r'espondents
l L L ‘to show cause as to why the application
o . .| should not be admitted and interim
e :; | l Cogn .. | order requesting stay of order dated
. This jojapp'™ Md:r:bxsi:fed , 19122001 )Annexure 5) should not be
C.F.{ ;‘;»)5\‘/0790990 - ~allowed, List on 18.1.02 for Admission.
. J"%‘.:&;B ﬂy_ .l.."..f‘?r-‘_?-‘-"v o ) _ In the meanwhile,the Status quo
S ) shall be maintained till the next date.
, ,‘ | Dy, Registrar
il' ! O ‘ C C U‘gé\q},\o
e : . ] :
e Mw-”é‘;’?dm o Menber

18.1.02 | .7 Transfer of the applicant from

volsm DAS }'f.[@mﬁ) L 'b
s M ;X 'EL{ /Qv;o/ AL Silchar CPF Karimganj Division to
- ‘ Ny / %ﬂ - Techinical /Admininistrative Branch is
i[ {L the subject matter of the application.
‘/\}1,0 ‘L Lk QJ%/ : - . |The applicant was appointed as Inspece
A/ } Yo [QQ/ - . jtor in the Customs on 19.1.82. The

~applicant was promoted.to the post of
_ Superintendent in the year 1995 and he
| Joined at Silchar Range =I.on 20612956

i “ LR W B
| L TR

== _e.-

contd/-=
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18.1.02

Q.Ae 1 of 2002

' AW a’
«f’;‘:“ «‘,'-‘:." .

The applicant was again transferred to
Lumding within 30 days and the applicant
in due compliance of the order joined at
Limding on 1l¢01.96. Theraafter he was
transferred to Karimganj and he joined

at Karimganj on 22,342000. The applicant
made a repregsentation dated 29,12.2000
Amnexure-1(A) for transfer to the vacant
post of Silchar Gﬁ?g‘rhe authority cone
sidered his case and transferred him to
Silchar vide order dated 23,1.2001. The
applicant joined at Silchar on 1.2.2001.
Vide order dated 19th December 2001 the
applicant was again transferred from
Silchar CPF, Karimganj Division to Tech/
Adm.Branch, Karimganj Division. The appli-
cant has challenged the transfer order

on the ground that ¥Hem the applicant Ya&
transferred to Silchar within 10 months/tes
med the action of the respondents .as

arbitrary and the Regpondenve violatdve of

" the guideline of Annual General Transfer.

It is stated that the applicant had stare-
ted construction house at Silchar and the
transfer of the applicant at this stage
will affect him adversely. The applicant
has made a representation on 29,12,2001,

- Annexure =1(A) to the authogjfy.to re-con=-

sider the applicant's case/to retajin Him
at Silchar . -

I have heard Mr.M.K.Mazumdar, learned
counsel for the applicant and Mr.A,Deb:
ROy, SreCeG.S.C. for the respondents. It
is seen from the impugned transfer order,
it is -Annual General trangsfer order sffec-
ting 24 persons. The authority has invited

' representation from the affectad: perons

‘within 15 days from the Jdate of receipt
of this order. Accordingly, the applicant
has made a representation on 29.12.2001.

~

B o~
£ LT

contd/=
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! OeA, 1 Of 2002

-y

] ;
Hotes Jof | the Registry | Date | Order of the Tribunal

18,1.02 After hearing the learned couns for
the parties I am of the view thaﬁ(gﬁe '
interest of justice the applicant's
representation should be considered by
the authority taking into account his
grievances, The authority may dispose of
the representation within 1 month from
‘ the date of réceipt of his representatio
Application is disposed of as
indicated above. There shall however,
be no order as to costss

\C L g
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Notes of the Registry
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Ceatsal . 4 < iow Tribunal
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GUWAHATI BENCH 3 GUWAHATI.

(An application under section 19 of the Administrative

31 NOe

1.
2.
3.
4.
s.

6.

7.
8.

Tribunals Act 1985)

original Application NOe.
Sri Jagadish Chandra Das
- Versus =

Union of India & Ors.

o Applicant.

« « « Respondents.

;,gln E X

Particulars

Application
verification
Annexu:e-x
.'Nmext‘_xre-'z .
Annexure-3 -
Annexure=4 —
innexnre-?

Annexure~6

Awn coenite — 7

.—%n

3~W®
P

bey

1S~ 17

(S — 2

Filed by &

N, I, Mazumd ot
Adwvec o
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BEFORE THE CEN’I‘RAL N'.'HIN ISTRATIVE'WT.BWAL
. GUWAHATI BENCH. :

MUK , Mazundon

«?ffaﬂ“
-

4
(m applicaticn under Section 19 of the miniatrative —
Tribunals Act 1985).

,O.A; NO. N B V/2002.

'Sri Jagadish Ch. Das. |
¢ o o App].icant

- = Versus =

Union of India & Crs.
o o o« Respondents.

BETWEEN
Sri Jagadish Chandra Das,

8/o late pulin Ch. Das,

Superintendent, ’
Customs Preventive Force, o
iL.ane No.8, Link Road. " '

8ilchar. : .
) 2 , . . e o o Applicant

- A N D -
{. 'UN\ON O¢ InDra !‘CQF'\QOW\M\7

CQmmi.ssimet of Customs,
North Eastern Region,
- Shillonge

2. Assiétant commissioner pP&I,

Customs Headquarters,
shillonge.

« o + Respondents.

DETAILS oF mr. pppx..xcanon é-

2 Particulars for which the application is made
o

, _ 'n_u,s appucat.i.cnv is made for cancellation of
order dated 19.12.2001 issued by the Commissioner of
custams, North Eastern Region, Shillong whereby the
applicant is transferred again to a new place of

posting within the year.

contdee?

(l-v

i/t /2002



i.
¢ 4

S|

2. gurisdiction -

‘ihqmplis:'ant declares that the subjéct matter
of the appucatioa is within the jurisdiction of this
Hon'ble Tribunale |

,_‘ihe_ applicant declares that the application is

 within the period of limitation.

4 Fact.s of t.he case 3

4.1 . 'mat the applicant is a citizen of India and
as such is entitled to the rights and privilages
guarahteed by the Constitution of India.

4.2 That the applicant was appointed on 19.1.82
as Inspectdr and posted in Divisional office at Tezpur.
In the capacity of Inspeé_torb'cf' Cuat,ans the applicant

gerved for 13 years in various places cf posting.

4,3  That xhx ummkk since his joining at Tezpur

_he was transferred to Mangaldoi range and he joined
there on 8.2.82, thereafter on 28.2.84 the applicant
was traﬁsferred to Badarpur Range where he served for

3 years and thereafter he was transferred to Bishalgarh
.1n,the\year 1987 and thereafter to Belonia in the

year 1992 and again on 1993 to Silchar. Thus it gppears
that during the short &pan of 13 years of service as
InSpector the application was transferred 5 time “

which he duly accepted and complied with every direction.

4.4 _ That the appncant was promoted to the post

of suﬁerintendent in the year 1995 and he joined on

contde..3
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20.12.95 at Silchar Range~I and since then he has .-
been serving with unblemished record and to the
full satisfaction of the authoritye.

4,5 That since his joining at silchar Range~I on
20.12.95 he was transferred to Lumding witﬁlﬁ‘ﬁhe

-~ I T — eem on v —
- -

period of 30 days and the applicant in due compliance

~ of the order joined at Lumding on 10.01.96, There-

after he was transferred to Karimganj in the year
2000 and he joined at Karimganj on 22.3.2000.

—_

4,6 | That during the days of his frequent transfer

at various places the applicant shifted his family
at silchar and settled there with a rented house.That
the mother of the applicant being serious patient of
old age desease and the wife being the only capable
person to look after the chdldren and the mother. The

applicant made representation to the authority to

transfer him on compassionate ground to the vacant

post at Silchar vide his representation dated 29.12.2000

for the first time during 18 years of service.

4.7 That the authority being satisfied with the
unklemished record of service of the applicant
enquired the matter and on being satisfied, finding
the post lying vacant was pleased enough to consider

his case and transferred him accordingly to Silchar

vide order dated 22.1.2001 under memo No. C No.II(3)9/
ET/CC/CELL/SH/2000/2601+45 (A) dated 23.1.2001.

Copy of the order dated 23.1.,2001 is annexed

as Annexure=l fins vca.Pwe&zkHJ“W\ Aot 29-12-2000 W

awnn ot o Annegdre - \-A

contd..4
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4.8  That the applicant joined in the present place |

of posting only on 1.2.2001 and since his joihing he
gkl )
has also applied for house building advance for

construction of own house and also started treatment

of his mother in the hospital.

Copies of application and medical certificate

are annexed hereto as Annexures- [| owd @'vqsf&&;va',(?o

4.9  That in the meanwhile the authority have

" elrculated a guideline for annual general transfer cf
superintendent/xnspectors etc. vide C No.xx(zs)zq/ac.rxx/
95/43276-301 dated 5.9.2001 by which any illegal and
mala fide transfer were scught to be restricted and

regulatgd.

A copy of the Circular dated 5.9.01 is

annexed as Annexure- |y

410 . That the agpplicant stgted that since the
above mentioned guideline was circulated after few days
of his transfer to Silchar which also ensures that the
time for opting any Ahnual General transfer is due only
after completion of 4 years in either case the applicant
'wgs'shocked-to‘received another transfer order dated
1§.12.2001 within 10 months of earlier transfer and

the applicant is enclosing a chart of freguent transfer
for perusal of the Hon'ble Oourt

a copy of the order dated 19.12.2001 is
annexed as Annexure-~ \/ and a chart

of transfer posting is wxmMxX annexed hereto
as annexure- /|

contd..5
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4.11 That the applicant states that the respondent

acted illegally and arbitrarily as the applicant

'have never opted to be forwarded for annual general

~ transfer and the order of transfer dated 19.12.2001

is mala fide and against the policy decision of the
Govme form of guide line. As such the .
applicant have submitted representation through prOper
channel to.reccnsider his case for allowing him to

stay at Silchar in modification of the oxder which

'is pending for disposal since 21.12.2001.

A copy of the representation is annexed as

Annexure = \ZD

4.,12.  That the spplicant states that, though the
transfer has been made on X 19.12.2001 anci till
today no xmkiwmex release order has been issued by
the respondent authority and the incumbent who has"
been transferred to Silchar has not yet been released
and on considering the subsequent'trénsfer which
dislocates the family should be stayed in the public.
interest, more so, when the transfer order dated,'
19.12.2001 has been made in total violation of the
guidelines as aforesaid and the mala fide is writ

lerge in the facts and circumstances of the case.

5, GROUNDS FOR RELIEF WITH LEGAL DPROVISIONS
5.1  For that the respondent acted illegally

and arbitrarily in not following the fuideline of

Annual General Transfer in case of the gpplicant.

contd. 06
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5.2 ‘wv, For that the applicant was transferred earlier
on campassion and there exists no exigency to transfer 1
him within 10 months and as such the action of the

respondent is illegél and motivated being violative
of the gﬁideline. |

f
53  For thét the Authopity never intended to protect;
| the interest of the applicant as in the case !1
of others and sim.ilaxf]_.y ',aituated perSons are
.always considered favourably which is against
the provision of equal opportunity and equal .
treatment and as such the action of the respon- '
dents is violated of Article 14 @f the consti- _ |

tution in the matter of transfer and posting.

5.4 For that the respondent all along acted
whimsically and arbitrarily in transferring
the applicant for 10 times during his service

carrier of 2 decades.

6o DETATL OF REMEDIES EXHABSTED t

fﬁéﬁAﬁhe’appliéént4s£ates that he has Submitted
representation against the transfer order dated
19.12.2001 which has not yet been disposed of
and hence he approach this Hon'bie Tribunal

in order to get just justice.

Te -ﬁatfer“not Egndihg ﬁitﬁ-éﬁymcéﬁrt ;

The applicant declares that there is no case
pending before any other court/Tribunal.
That under the facts and circumstances of the

case the applicant prays for following relief.

contd. .t
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8.1  _ The order No. 61/2001 dated 19.12.2001 issued

by the éommissioner of 6ustoma. North Eastern Region,
Shillong;ﬂtranaferring the applicant from Silchar CPF o
to Technical and Administrative Branch Karimganj Division
may kindly be set aside and qnashed in sofaras it relates
to the applicant.

9. . INTERIM RELIEF :

pending disposal of the Original Application the
impugned order No. 61/2001 dated shillong the 19th
December, 2001 (Annexure-5) transferring the applicant -
from silchar C.P.F to Technical and Administrative Branch
Karimganj may kindly be stayed.

10, The application ha® been m filed through Advocate.
11,  particulars of postal order ;

1) I.P.0 No. 6G 790990

11) Date of issue : 1.1.2002.

111) . Issued from ; G.P.O.,GﬁWahati

11) Payable at ; Guwahatd.

12.  particulars of BEnclosures ;

As staned‘in the index.
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I, Sci Jagadish Chandra Das, /0 late pulin

- Ch. Dz8, aged about years at present working as \

Superintendent, Customs awd Preventive Force, s | o
Silchar do hereby verify that the statements made |
in ;paragtaphs 4.1 to 4.6 and_'4.12 are true to my
knowledge and those made in para 4.7 to 4.l1 are true

to my information being matter of record and I have . | ‘

not suppressed any material facts.

And. I sign this verification on this the 1st
Day of“d‘anuary. 2002 at Guwahati. |

gl



FRIM: COMMISSIONER. C UoTEIl

GOVERNBIENT OF INDIA
OFFICE OF THE COMMISSIONER OF CUSTOMS

I

n364~-222449

A\sz |

N

TO: B3843633278

NORTH EASTERNREGION L SHILLONG Y

In parhal modxﬁcatlon of Order No 18/2000 daxcd 15.12.2000 issued under endt.

' u “’

" ORDER NO. 034001 -

Dated, thllong tlle 22"" January, 2001

. ; _C No H(3)9/ET/CC/CELIJSH/2000/3842—949(A) dated 15.12.2000, the following

i adjngtmant in tha grada nf anonnfondont of Commissionerato of Ouotonw, HER,

* Shillong are hereby ordered with immediate “effect and until further orders.

Lo

LTI A .

\.'

[

Sl Name of the officer Place of posting
No. | S/Shri o me ‘ To
1 BK.Deb stposal Unit - s Tech/Sta/Adj Unit
- Agartala Cus. vaunon Agartala Cus Division
2. _ING.Sen . Tech/Sts/Adj Unit - .. Disposal Unit .
' ' " : Agamla Cus Division Agartala Cus. Division &
. : In-charge of Agartala LCS .
3 J. Dohling thlkmg Customx Dmsmn Shellabazar LCS
: ' ' Shillong Cus. Division
4 KN, Daimary Hatisar J-JCS : Tech/Sts/Adj Unit
' Guwahati Cus. Dmsxon : Tmphal Cus. Division
5. 1 KK, Taneja Tech/Sts/Adj)Unit- A/S, Narc/Intt Unt
N Imphal Cus. Division Imphal Cus. Division
6. D. Mushahary Internal Audit Branch Customs Hqrs, Audit
: ’ Ceatral Excisc, Shillang " | Hgrs. Office, Shillong
TR A In addition of Disposal -
Unit, Hgrs. Shillong
7.+ L.H. Fahriem szawl Customs Division CC's Cell
- . Customs Hqrs. Shillong
8. C. Shullai CC's Ceu Statistics Branch ‘
Customs qu Shillong | |-Customs Hqrs, Shilleng '
- , "1 In addition of Law/Appeals
. : Hqrs. Office, Shillong
9. S.N. Singh A/S, Nar¢/Intt Unit Moreh CPF
\ Imphal Customs Division Iinphal Customs Division
| 10. J. - Disposal Unit ) Silchar CPF
' Karimganj Customs DWIS)OD Karimganj Custorng Divn.

(@’

bl

L&

o '
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-~ ., The following officers will hold additional charges of the Branches/Units as
i ghown against their names. A . .

-, 1 Shid 1.C: Das (No.1) Supds (Tech/Sts/Adi) U

‘ i 2884243378
PRALL. SOMMTEBTSER, SUSTEHS &384-2R34E ’ 5. 538434

~

-v2dl
8

Jnit, Karimganj- . Disposal Unit .

o\

TosRaslidiig © - Karimganj Cus. Div.
. 2. Shi K.N. Daimary, Supdt.(TeclVSt/Adj) Unit, Imphal - Law Disposal Unit »

teportisto be sent to Hqrs, - 5

Copy forwarded for information and ne

N N

‘10,
11,

._ :
- The Branch-in-Charge, ET II & IT/Accts; L& I/Confdl/Vig Branch of Hqrs. Office, Shillong if
13, A - :

14,

15,

SRR
ALY, .‘#‘gfx’;f apftee "

' The concerned officers shou}@be relieved latest by 02.02.2001 and compliance.
\’.‘3',[ § .'Eﬁ‘i T I U

’

ot Imphal Cus, Div. . ,
i
t
!

atede, A S ";" .(KOK. DAS) ; ‘:’
COMMISSIONER OF CUSTOMS

“a
(AL

oA -

o SHILLONG i,

P .

. i T

e .
N

R P L Q&MCP\’

C.NO. IGYETICC/CELLISHR000/ 2 6. % T 'k Duted 1+ . 3 w0 | 2000

STV DY L e
O egp o 'y s
RN N

. : Vo o \
cessary actio:; to - - v
The. Commissioner. of Centra) Excise, Shillongs.ir v o - "

The Commissioner (Appeals), Customs and Central Excise, Guwahati | i,

.. The Additional Commissioner{P&V), Customs.and Central Excise, Shillong I

The Additional Commissioner (Tech), Central Excise, Shillong, = I
The Deputy Commissioner (P&Y), Customs Hqrs. -Shillong, : S 3 v

The Deputy/Assistant Commissioner; Customs/, Central Excise A, .
Copy meant for the concerned officer(sy is/are enclosed herewith for causing delivery. . Ho
"Tho C.A.O. Customs and Central Excise, Shillong'; | .., ° - .

The 3r. P.A to the Commissioner of Customs, Shillong -+ - T S g

The PAO/ACAQ(Acets), Customs and Central Excise, Shillong ' i
Thé Administrative Officer(Customs) ‘Hars. Office, Shillong Cod

The Superintendent.” - : i

Shri R Superintendent for compliance

The General Secretary, Customs and Central Excise, Group. B' Executive Officers'
Association, Shillong. , . CREAMAR 1R e :

Guard File, | ‘ o

4
t
i v
$

LY

!
!
i
].3

LT

A YS
SR . KELO)
- DEPUTY COMMISSIONER (P&]) * .
+«_ NORTH EASTERNREGION | . -
. t

i

. NORTH EASTERNREGION| | '

-

-~
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The Commissioner of Customs,
N.E. Region, Shillong.

@

[
i

(Through the Proper Channel )

Subs= Humble prayer of Shri J.C. Das, Shperintendént
(Disposal), Customs Division, Karimganj for
transfer at Silchar on compassionatg ground.

i

Sir,

\

In an earnest expectancy of being forwarded with kind
consideration, I beg to lay before you the following few lines
for favour of your kind perusal and sympathetic consideration.

That Sir, my wife is an employee in the Department of
P.H.E. under the 8tate Govt. of Assam and she has been posted
at Silchar. She has been staying there in a rented houss along-
with my family members (i.e. my age 0ld widow mother,my ‘younger
sister and my two children). o

!

That Sir, my mother oftefh suffers from varietygof '
physical disabilities dus to age-0ld ailment. ghe,therefore,
needs better nursing and medical facilities. Thére is no male
mgmbers in my family at Silchar except two of my little |children

fe

Moreover, I have to maintain double establishments,
one at Silchar (ranted house) and other at Karimganj(rented
house) which causes economic hardship. i

In the light of above exascieting circumetancesl I
therafore, humbly pray with an huminity to have pity on my
confronted problems by forming transfer to the vacant poast
at Silchar C.P.F.from the present place of posting and for this .

act of benavolence, I shall always remain grateful to you.
. |
|
|
g

Dated, Karimganj, Yours falthfully;.

the 29th Dac/2000 (Yo_&a.o&st'\ CAM«IML Sas,
\#\W ( JAGADISH CHANDRA DAS)

Superintendent (Disposal)
Customs .Division, Karimganj.

~ !
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LIFE LINE HOSPITAL r 18

N. S, Avenue, Szlchar Pin- 788005
Phone : 33083 :
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GOVERIRMEND OF INDIA

© GFHCEOFTHE CORMISSIONER OF CENTRALBXCISE
f 4..R0AD, SHILLOHG - 793 001 , L

i : el : S '
C.H10.1(28120/ ECI1/95 /f /33)&1:./6 a © Dated: & Jfl ey L

Te @7 :
The Deputy/Assistant Commissioner( ) Cus /CEx—
Hers. Officg Shillong. _ ! L '
. ﬁééjl}gpﬁiy/'@ssistant Commissioner of Customs. KGN’W\;’@%&. (Al)
" It-e Deputy/Assistant Cormmissioner of C.Ex. v (A
The Supetintendent ( ' ).

Subjeq_t: Opticn for Annuai General Transfer of Superintendent /lnspect.or Grade- C/regd.

The Annual Genwe. «. transfer for 2001 of Superintendents and inspectors posted in different l

formations & Headquarter Offices of Customs and Central Excise Coffimissionerates ,Shillong is 1.
proposed to be made in December 2001.The coricerned officers who are dus for transfer as per the ‘

accepted guidelines for transfer of this Cemmissionerate will be considered for transfer. G
: ‘ ) L ' [

- Briefly the accepted guidelines for transfer in respect of Superintendénts/lnspectors are 1 ‘fsji';:

- reiterated below for the benefit of the officers. : o ' 0l

" Syperintendents who have completed their tenute as below will be considered for transfer:. i
‘::_.;_,k.}_\,f{i)- in the same station for a continuous pericd of 4(four)to & (six) yeérs, i
RNt in the same Section/Office for a continuous period of 2 (two) years & e
e

(i i1 the customs formation for a continuous period of 4{icur) years;
e ’ .
I ’ X .

Similarly Inspectors who have completed their tenure as below will be cansidered for transfer.

(i)  inthe Givisional Hars. Office , for a continuous period of :6 (six) years ,
(i)  intheRanges outside the Divisional Office for a period of 3(three) years,
(i) in anyLCS /PP fora continucus period of 2(two) years, o
(iv) ih Central Excise/Customs Hars. Office for a period of 6(six) to 8(eight) years & —
(v) - inthe-Customs formatiop for a continuous petiod of 4(four) years . '

it is therefore, requested 1o forward the options of officers for posting in Customs Vo "'

* 3, Central Excise in order of preference for next posting indicating the reasons therefore. i,ff'
Options in the prescribed pro forma (enclosed) should reach this office on or before i
12808 2001, Options received after 28.08.2001 will not be taken into consideration for i,
A Genefal Transfer of 2001 Itis, therefore , requested to take personal initiative 10!
isend this office on or before the said date. While forwarding the pro forma, it may be

enaurad 1ha,l$&6,$ﬁn'e is duly verified by the Head of Office. : e

o Pmi@kr.owledge receipt. -

(B. THAMAR) o
ADDITIONAL COMMISSIONER(P&Y) -
CUSTOMS & CENTRAL EXCISE
SHILLONG
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COMMISSIONER OF CUSTOMS
MG Road (Northbrook Roaq) Shillong - 753 004, Mughalaya.
Phoua: 0364. 22900&'210103 Fax: 0364-228007. E.mail: cu=shg@uanrharne) n
ORDER NO. 61/2001 '
Datad. Shils gw e 19 Deget g'uer 2001
Subjecr:-  Annual Gengral Transfers. ostings and rote tions. fn "{he piade of
Supee guntendents Qi icup B (mmmumnuu_u of Custems, North £ 151
&\eg:or thllm v—/‘rdez lu"ajdmu
the following cransfers, postings and rotationg in [hL arade af Superintendent Group " 8°
of Commissionernle of Customg’, North Eastern Res 21on, Shi Hong are liereby ordered with
unimediate eftecr and until further orders '
Sl N'- Nume of the ' Place ofposunn . ' Hemarks '
No., l officer From T P .
L | i |
Y o T I - . —
8 PR O ol b ) R MW C
c| RS Computer, Welfare, AVE 1 Dhubri CPF, P Vice B, Sarkar l
_ § P MURTBose: ™ | Dhubri Centeal Exc:se ! Guwahati Division. | releasedto
, o © 1 Division, ¢ - ! Centval Excise |
L .- e e pooental X i
2. | Abhijut Ghosh. Tech. Brancﬂ » | S_g!ldsu\z_{gdr_‘j__kL I vice t mardg :
' + 1, Ohubri Central Excise ¢ Guwahati Division “released to :
Division ' I f Central Exise
. :'_‘:‘,.. “ o , -—;‘w ‘ - L _
SRS, Dag Teeh/Sts. Brangh FSenamury CPE Vice S, K. Rav
! Apartala Division Agarila Division reltasad Lo
‘ S S i Central Excise
d Paresh Dhanmanagar Ranye Tech /Sts. Branch i Vice P. S, Das
: Debnath, Silchar Centra) Excise A Agartala Division
o | Division” U |
N A . | , S }
N l u l’mr l Service.Tax Ram_e H LaverDigposal i Vice D N De )m
= | Cuwahati Central Excice P Azawl Division | relzased w ﬁ
, I [ Division 5  Central Excise. :
) | e e . ] B
6 LD R Sahy ]l BRPL Range Law!Dispogal | Vice S Loy |
f | Dhubn Central Excise Guwahat Division. | released to ‘ -
' i : M])iwsion ' E , ' Central Excise | '
R ‘ ; |
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P R Mullick, |

\

Audit Branch

| Central Excise Hars. office

Shillong

| Badarpur CPF
Karimganj Division

Agamsi vacancy

' Ranjit
Bhattacharjee

|

i Sijchar -] Range

Silchar CPE.

Silehar Central Excise
Division

Karimganj Division

V 1CeJ C.DasNo.2 |

AF Unit

‘|
|
l
1
!
: |
|
|
|
| -
Bl
i

|
| |
lA B. Dutta. Mereh LCS A (a1AST Vagancy
; Tezpur Central Excise Imphal | Division
' | Division _ |
1. ] S. Ganguly Dhakiajuli Range_ Mahendraganj LGS, | Vice R. K. Sharma
| + Tezpur Central Excise Guwahati Divisien | Released t0
i Division 1 Central Excise |
1T | Biren Saikia. } RBC Range | M Nt Vice K. N.
. Guwahati Central Excise | Iniphal Division Daimary released |
o Rivision , 10 Central Excise,
12, [ Biman Dhar. | PBCaIl Rangs “Fech./Sts Branch Vice K. Ahmed
. { Guwahati Central Excise | Aizawl Division released to
Division o Central Excise.
K. Das. [ Hare Audit Ung I A/S Nare /Intt, Vice ,
Guwahatl Aizaw] Division A.Bhantacharjee. t
Debojyoti L TSK-{ Ranue , Karimeanj Vice (T
Mishra. Tinsukia Ceatral Excise | Steamerghat &Ferry | A.Chakraborty )
Division | Station____ - | released to’ '
. A Karimganj Division | Cenual Excise L
HGOK. ‘Dibrugarh-1 Lumding CPE. New creation, )
Sharmabaral | Range Dimapur Division !
- Dibrugarh Central Excxae i
‘ L Divigion. 7 o 7 I
16. | Kisalay Das. | Audit Branch: Sutarkandi- LGS Vice J.. Dey ‘
: - | Central Excise Hqrs. office, | Karimgan; Division | released 1
- i Shilleng , - to Central Excise !
17. | R.K. Das, Borsora LCS Law/Disposal '"Vice P. B. Nag
i Shilleng Division Dimapur Division. released to
X . . ) Central Excise
18. [ JRH, . Hars. & Estt, Borgora LCS Vice R. K. Das.
Digngdoh. Customs Hqrs.  Office, | Shillang Division |
TR Shillong - |
r 19, Temut CPE, Hars. & Estt. Viee

M Marbaniang

Choudhury.

PR Sinha

Ciuwahati Division.

Custoins Hgrs.
Qffce, Shillong

J. R, H. Diengdob

Dawg 10

Shillong Division

Dharmanapar CPF
Karimganj Division

Vice R. C. Dey ]
released to |
Central Excise

A Bhatwcharjee

I A7 Narc /Intt.

Alzaw] Dms;on

Dawii LCS
Shillong Divagion,

Vice P. K. Sinha
Choudhury.

ta £

DEC., 20 20081 82:353PM P2
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Representations if any, should be

veeetpt of this order,

(all)
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Karmganj Divigion

hdtllxmall_( Divizion

Divisional Office
Imphal Division

Law/Disposal .

. Imphal Bivision

© The Assl

p utcluscd for. cmbmg delivery. ,
stant Director(Comn.), Hqrs: Office, Shillong.

7. The Chicf Accounts Officer. Customs &
¥ TheSr P S 10 ommtsmoner(ustoms North Bastern Ragion, Shitlong.

9 The Pay Accounts Officer

{1)
1 The S
12,

Stupeemtendent{ Al

Uentent Excise, Hln?'cmr

| X
14

Si8hn

e bl Y ——— .

CCuard Fig

e e L

&p‘ »

——— it

I G

I

de, Disposs
l(np_at D«vmcm
Tezpuy, CPF
Guwahati Division

- ; L/
(/’Z‘fk ? ! :-://
,L’,Z-.j ) B 3 - (4) | s
70 D ,Silchar CPF. TechsAdjn. Branch

T \ wce . C. Das

Nol refeused Lo

|
i

(Cnd’a& E'\u.,c

\
A

. Central Exusv Shillong,

. Custorns & Central Excise, Shillong,
The Admiaistrative Qffice r{leoms) Hyrs, Oflice, \lullong

. Hgrs “oftica, Shil Honyg,

The Branch-in-vharyge, FI[I &7 Acers, & W Canfidential 7 C1U

RS

e
oy

|

t
!

Viee M Baroal, ! !
T i
c Vige . : //?/
LM Marbaniang. |/

i-

submitted within 13(fifteen) days from the date of”

e

f<‘ /

¢ DD gty

Commiseg

CNOUHHUETICCCELL/SH2004 RS /’ % Dated.- /7 -
Gopy forwarded for information and necessary action ('

b The Commnssioner of Central Excise, Shillong.

I The Commissioner (Appes), Custons & Conlial Bavise, Guwulna:i

3. The Addivenal Commissioner(P&V), Customs & Cantral Excise, Shullony.

o PG AQQIUQNEE R, ,mnrmb;umvc;x\ techty, Srnutgd Pacise, By Hlony

S The Deputy Commissioner/ Assistant Commissicoer, Customs! Central Excise Division

. Copy meant for he concemed officer Js/d!‘e

Supcrlz‘ttu.-(ujc}‘t For ccmp!:af':;u. _
The (Jum al Secretary, Group "B° Exacutive Qficors
Fxeise, Shillong.

n Custemy & Central

—r
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cum-VIG of Cuttoms &
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Assrstant ‘”umr%wmerd‘&* ")"“’“
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" HISTORY OF POSTING

R

1) Name of the Officer : JAGADISH CHANDRA DAS
: SUPERINTENDENT e e
CUSTOMS PREVENTIVE FORCE SILCHAR.,Hf
'2) Date of apptt. in the 19/01 /1982 . e 'y;;“g
:fﬁ;Deptt & grade. ' ' ,jﬁ,j.7

*»

' 55), Date of apptt. in present: 20/12/95
?”dlgrade 5 '

fv’:;" -

c)i_Date of Birth.

..

1st September, 1954

'3) Name of Home town and : Silchar,‘Assam.
- State. - : ’

i -4)_HISTORY OF POSTING SINCE ENTRY.

Sl. No. Station Post held From To
1, Divl, office, Tezpur Inspector 19/1/82 07/02/82h
2, Mangaldai Range, " 08/02/82  27/2/84-
3. Badarpur Range & C.P.P. K 28/2/84 -25/5/87
4, Bishalgarh C.P.P. : " 26/5/87 24/5/92
5. Muhurighat LCS,Belonia " 25/5/92 13/10/93
6. Anti-Evasion, Range I, Silchar " 14/10/93 19/L2/95i,,,.;
7. Silchar Range I ' supdt.  20/12/95 ' 09/01/96: - -
8. Lumding Range - " 10/01/96  21/3/2000
9. Supdt. (Disposal): KarlmganJ o 22/3/2000 31/1/2001 |
10, C.P.F., Silchar " 01/02/2001 to date}'“
ﬁu\\
( J.C. DAS )
Superintendent,

Customs Prevo,Force, Sllchar.:

& &8 bebebebele
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The Commissioner of Customs, o
North Eastern Region, ' ’ o

Shillong. ., ‘ L
- ( Through the proper channel ) : v

Respected Sir,

Sub ject s Representation for retention at present posting
at C.P.F., Silchar on humaintarian ground =

: Ref, ¢ Estt, Order No. 61/2001 dated Shillong the
N 19th December, 2001,

Most humbly and réspectfully, I beg to submit before
your kind and judicious end the following for your kind sympa- _
thetic consideration. o :

i

That Sir, I have been transferred to Karimganj Customs
Divisional office as Superintendent ( Tech.) vide the recent
order as referred above. ( Sl. No. 22 of ‘the order )

That Sir, only on last February, 2001 I joined here at
C.P.F., Silchar. That time, I represented for my homge posting
at Silchar and your honour was pleased to consider my case and

— e e e e ———

passed order accordingly.

That Sir, it would be revealed on perusél of my‘"history
of posting " ( enclosed herewith ) that, during my carrear of
20 yrs. in the Department, I was given opportunity to avail home
town posting facility for a period of almost three years only.
( wee.f. 14-10-93 to 19~12-95 as Inspector at Central Excise
Division and as Superintendent at C.P.F., Silchar w.e.f. 01=02- f;

&pﬁQOOl to date ) , [

+ | . . o

GO That Sir, my family consists of my octogonerian widow
mother ( 85 yrs., of age ) wife ( who is a state Govt. employee)
and two little school going children. My mother is passing S
through the last days of her life and is solely dependent on o
me. She, due to her old age is suffering from different physical
 ailments, which are practically incurable as per opinion of the

doctors, for which she needs carefull nursing. Now in absence i
of me she would be in anormous distress, because it will not
be possible on the part of my service holder wife to lookafter

Cont. to ...P/2,
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' Customs Preventive Force,. _Q
XZU/ ’? [ Silchar. 3

| | X
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her mother-in~law Jbesides maintaining the household works and

her service. In addition my tender aged younger son has been

admitted in this’gccadomic session to a local sthool,

Lastly. after being transferred here at Silchar.‘
I decided to construct my new house and I accordingly applied

for house building advance etc., I recently started the

construction work also with a confidence in my mind that, I.
would be here at Silchar atleast for another 2/3 yrs. Hence
this sudden transfer order has disbalanced my mental peace
and created a lot of agony for my family as well as me.

Under the circumstances, as narrated above, I
humbly pray before your benign self to re-consider my case by
allowing my retention at present posting.

!

And for this act of kindness, the petitioner. as
in duty bound shall remain and ever pray.

_ Yours faithfully,
'(%“)ryk/' o a Clﬂuajv“okhsl,ﬁgﬁhg

( J.c. pDAs )
., Superintendent,

,_24];2421@\;

e e el e L L



